CENTRAL ADMIN ISTRAT IVE TRIBUNAL
. Principal Bench

OvAs Nof 1296,0f 1996 .
AonvST 2000

New Delhi%y dated this the ’Z

HON'BLE MRS SuRy ADIGE® VICE CHAIRMAN (A)
HON'BLE MRj;' KULDIP SINGHY MEMBER (J)

Shri V&PE Joshis!

S /o Sbrl B#RS Josb
R/o Sector=-12y Qréil Nof‘i 655
RXS Puramy

New Delhi~1100228 B Applicant
(By Advocate: Shri BiTH Kaui)

Versus
lfzfj Union of India through.

the Secretary#i
Ministry of Textlles
Udyog Bhawan New Delhi]

ofif The Development Commissioner (Handicrafts)®
Ministry of Textilesf _

West Block T Ry‘“«K‘“i Pti:t‘amN

New Delhi% E%%‘Respondents
(By Advocate: Shri S5M3 Arif)

M) SZRE Adige?;f‘f‘ VC (A)

Applicant impugns respondents? order da ted 7“36"’396

(Annexure-A‘i) reverting him from the post of Store Supervisor

to that of Store Clerkd

-

2. Heard3

3 Adnittedly there are .Wo posts of Stores Sttpervisor
in respondents Organisationy The metkod of filling Up
these tio posts is S0% by promotion from amongst Store
Clerks and SD% by direct rec:ruiimen@ However both bosté
happ ened to be filled by p_rométéaﬁii Consequent %o the
retiranent on superannuation of ons of’ the 'inwmbentﬁ
applicant was promoted on adhoc basis by order dated
1735395 for six months or till the post was hlled i4p

or regular basis, whichaver uas earlier, ‘and’ ‘that adhoe

promo tion was extendsd for a further period of six months ;5

upon the conclusion of which spplicant was #avertad by




- 25
impugned order dated ?‘5@3963

4 Respondents state that this vacancy on which
applicant was promoted on adhoc basis has to be
filled through direct recruitment and in the light |
of the facts noticed in para Zbovey it is difficult
not to agres with them

53 Dﬁring hearing appliganbf';s counsel asserted that
a proposal is under reSpon_dants; consideration to
amend the RRs such that both posts of Store Supervisors
are filled up_ b}' promo tion,Wha tever might be fhe &4
of that proposaly at this moment of timey applicant

has no snforceable legal right o compel respondents

to promote him as Store Stq;‘enﬁééor%f’ and gn the

f‘achf‘ the RRs- as they presently stand: , the rulings in
Oridsanges ta Na_rangé;s,case_ATR 19188‘(1')‘ CAT 556 and
1_9912:(6-) ATC 9 relied upon by Shri B’;‘T;Q;?Kaul do not

adverse applican t's casgd

63 The OA is disnissedd No costs%

st Ll
( KOLDIP SINGH ) ( 5.8801ICF )
MEMEER (J) VICE CHAIRMAN(A)%

[ug/




